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IN THE INCOME TAX APPELLATE TRIBUNAL
“SMC” BENCH, MUMBAI
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Mr. Satish Bhudarmal Saraf

A 1703, Rizvi Oak, near TOI Bridge
Raheja Complex, Malad East
Mumbai — 400 097.
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(‘;IRRW/ Respondent)

Assessee by Assessee’s email dated 08/03/2021
Revenue by Ms. Smita Verma — Ld. Sr. DR
g & aRia/
Date of Hearing 25/03/2021
HIYON &I dRIRG /
Date of Pronouncement 05/04/2021

MM/ ORDER

Manoj Kumar Aggarwal (Accountant Member)

1. The registry placed on record assessee’s email dated 08/03/2021
wherein it has been submitted that the assessee has already opted for
settlement of dispute under Direct Tax Vivad Se Vishwas Scheme (VVS

Scheme), 2020 and received Form No.3 from appropriate authority. The

Ld. DR submitted that the appeal may be dismissed.




2. In view of foregoing, the appeal stand dismissed as withdrawn with
a liberty to assessee to seek restoration of the appeal in case the
aforesaid declaration filed under the scheme is not accepted, for
whatever reasons.

3. The appeal stand dismissed as withdrawn.

Order pronounced on 5" April, 2021.

Sd/- Sd/-
(Saktijit Dey) (Manoj Kumar Aggarwal)
MYdh oY / Judicial Member @I@TW/ Accountant Member

T8 Mumbai; f&H1® Dated : 05/04/2021
Sr.PS, Jaisy Varghese

Gﬂmmhmmopv of the Order forwarded to:
Sdtaref/ The Appellant

gadl/ The Respondent

SRR IYHI(3UTE) / The CIT(A)
SYDHI3AYdd/ CIT- concerned
fquriraufaffe, smamrerdiciasiieeul, ag/ DR, ITAT, Mumbai

Tﬂé’%‘l’s{ﬁ/ Guard File
STGMTIAR/ BY ORDER,

JU/AETAD USIIBIR (Dy./Asstt.Registrar)
SATIH TSRS, &5 / ITAT, Mumbai.

I R N



